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Rehabilitation of Goldsmiths 

-335. Shrl Karnl SlDrhJl: 
Shrl Blbhutl Mishra: 
8hr1 K. N. Tlwary: 
Shrl Subodh RaDSda: 
Shrl S. C. Samanta: 
8hr1 Bhagwat Jha AIIad: 
Shri M. L. Dwlvedl: 
Shri p. C. Bo..-h: 
Shrl HulEam Chand 

Kaohhava!ya: 

Shrl Hem Barna: 
Shrt LiDp Reddy: 

Will the Minister of Finance be 
pleased to state: 

(a) whllther it is a fact that there 
~re at present more than 2 lakhs of 
goldsmiths who remain unemployed on 
account of the Gold Control measure; 

(b) the details of the financial and 
other assistance given by the Centre 
along with the progreaa of certification 
and rehabmtation In each State, 
separately; and 

(c) the approximate period by which 
the goldsmiths will be rehabilitated? 

The Minister of State In the MiDIa-
try of Finance (Shri B. a.. Bhagat): 
(a) No, Sir. 

(b) The scheme of rehabilitation 
provides for educational assistance, 
technical training facilities, priority 
for alternative employment, grant of 
land for settlement in agriculture and 
laans for settlement in industry or 
other produ<>tive occupations. A state-
ment showing the progress of certi-
fication and rehabilitation in each 
State is placed on the Table of the 
House. [Placed in LioraTl/. See No. 
Lt-5667/66]. 

(c) The last date for receipt of ap-
plications for rehabilit'ation assistance 
has been fixed as the 31st March, 1966. 
The State and Union Territory Gov-
ernments will dispose of pending ap-
plications on that date as early as 
possible thereafter. 

UPlradation of Citles tor purpose of 
City Compensatory and House Rent 

Allowances 

·336. Shrl S. M. Banerjee: 
Shrlmatl Ramdularl Sinha: 

Will the Minister of FInance be 
pleased to state: 

(a) whether a decision to upgrade 
some of the cities for tile purpoaes of 
City Compensatory and ~ BeAt 
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Allowances to the Central Govern-
ment employees has been taken bv 
Government; and 

(b) if so, which are those cities? 

The Deputy Minister In tbe MiDIs-
try of Finance (Sbrl L. N. Mlsbra): 
(a) and (b). Cities having a popula-
tion of 60,000 and a·bove but below 1 
lakh have also been classified as 'C' 
class cities from 1-7-15. Earlier two 
other cities were also uP!P'aded-
Chandlgarh to 'C' class from 1-8-84 
and Poona from 'B-2' to 'B-1' d .... 
from 1-12-at. 

Industrial Relations 

.337. Sbrimatl Vlmla Dev': 
Dr. Banen 8en: 
Sbrl Vasudevan Nair: 

Will the Minister of Plannln, be 
llieased to state: 

(a) whether it is a fact that a .tudy 
group of the LB'bour Panel of t~e 
Planning Commission on Industrial 
Relations h.s favoured ballot among 
workers for determining the represen-
tative character of the trade uniona; 
and 

(b) if so. the steps Government pro-
pOSe to take in the matter? 

The MiDlsier of PlaDoine (8hri 
Asoka Mebtar): (a) This is one of the 
suggestions made by the Study Group. 

(b) The suggestion" '"n,l" hy dille-
rent Study Groups ronstiHI:etl by the 
Panel on Labou" arc being r:roc<",,"cd 
alld will be placed before the Panel for 
final recommendations. 

Disparilies In Income 

·338. Shr' D. C. Sbarma: 
8hrimati Savltr. NI,am: 

Will the Minister of Finance be 
pleased to .tate: 

(a) whether a study in changes in 
Income distribution among indlvidvalJ 
assessed to income tax between 1853-54 
and 1962-63 shows that tbere has been 
n slgnjllcant reduction In income dis-
parities; and 

(b) if so, how far the diJlparltiel 
have been removed? 

'ih. Minister of Finance (Shrl 
Saehladra Chaudhurl): (a) Yes, Sir 
An analysis based on Income-tax 
Revenue Statistics for the years 
1953-54 and 1962-63 shows that there 
has been a reduction in income dis-
parity wmong individtrol. assessed to 
income-tax. 

(b) The analysis shows that .. hile 
the relative shares of the bottom 70 
per cent and middle 20 per cent of 
income-tax paying Individuals in the 
total income had increased, the share 
of the top 10 per cent hed corne down 
during that period. A state'lnent giving 
details is laid on the Table of the 
House. [Placed in Libra.". See No. 
LT-5668/66]. 

Inter-State River Water Dispute. 

·S39. Sbrl Blmatalncka: 
Sbrl Bameshwar Totla: 
8brl Llnga Reddy: 

Will the Ministel' of IrrigatiOn aDd 
Power be pleased to st.ate: 

(a) whether Government have 
evolved any 'formula for the settlement 
of inter-State River Water disputes; 

(b) if so, the details thereol; .ltd 

(e) the number of such disputes SO 
fal' settkd undee the Inter-State Wat"r 
Disputes Ac:. 1 q56? 

The Mlni.ter of Irrigallon and 
Power (Sbri Fakhrllddln Ahmed): t U J 

to (e). There is no specific formula fcl' 
settlement of inter-State River Dis-
putes, The Act envisages the setting 
up of a Tribunal for adjudication only 
when the Central Government i. of 
the opinion that the water dispute 
cannot be aettled by negotiations. So 
far the poliD)' of negotiation. has suc-
ceeded "nd there hu been nD occasion 
for the Government to have recourse 
to the Act for .etti~ up of a TrIbunal. 




